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INCLUSION OF NAME OF NEWLY MARRIED WOMEN IN RATION CARI)

I342 # SHRI SANJAY SINGH:

will the Mi,ister of coNsuMER AFFAIRS, FooD AND puBLIC DISTRIBUTION
sqfl tdilrrrr*,qc"q3if{Tr{qFrfufl{urd*bepteasedtostate:

(a) whether it is a fact that many newry manied women remain deprived of the requiredquantity offood provided under ration card due to procedural hurdles in g"tti"j trr"[ "u...added in new ration card after their marriage;

(b) the average time taken by an ordinary Indian citizen to get their names removed fromration card and added to another, state-wise and gender-wise deta s thereof; and

(c) whether Govemment is. considering any altemative arrangement to compensate for thedeprivation of food to the citizens during tirl process of narn'e deletion i" pr"ri.*.ution
card and addition in new one?

ANSWE R
MIMSTER OF STATE FOR MINISTRY OF RURAL DEVELOPMENT AND CONSUMER

AFFAIRS, FOOD & PUBLIC DISTRIBUTION
(SADTTVI NIRANJAN JYOTI)

(a): National Food security Act, 2013 (I.IFSA) provides a ceiling limit for maximum
coverage of beneficiaries in each State/UT for iisuance of ration cards. Addition of
beneficiaries, including newry married women, under NFSA by StatefuT o.p"rra, upo, tt.
availability ofquota and eligibility criteria of the household. Eacli State/UT tas p.esc.ifea mei,
procedures for issuance of ration cards/ inclusion of beneficiary.

(b): Ration cards are issued by respective statefuT Governments, where each stateruT has
their own procedures and timelines for generation ofnew r.ation cards to eligible beneficiaries,
depending upon verification of eligibility, including field verihcation, u*uiing uuul-futifity of
quota in NFSA coverage, etc.

(c): Govemment has started one Nation one Ration card (oNoRC) plan which enables the
migrant NFSA beneficiaries to lift their part/full foodgrains using thiii existing ration card /
copy ofration card or Aadhaar rumber from any Fair Frice srrop (rrsy in the cfuntry without
any change in the ration card. Further, there is no requirement of'original ration cari to avail
the portability benelits under ONORC. 
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